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’ ORDER

MR.K.V.SACHIDANANDAN, JM:

" The applicant in this 0.A. is Sht. Puspa Rani Biswas, who is
seek1ng for the d1sbursement of family pension claiming that she is
.the m&rrled wife of the deceased employee, late Ragkumar Biswas. When
this matter came up for hearlng, ld. counsel for the respondents
" . produced a copy of the order in writ acpeal ﬁo.M.A.T.f No. 3885 of 2001
* o C.A.N.  No. 10432/2001 dated 19.12. 2001 where the Hon’ble High Court
“has d1rected that operation of the order passed by the S1ngle Judge,
shall remain stayed and nO» payment shall-be released in’favour of
either of the parties. we'have called for the copy of the ' writ
petition and found that the applicant there1n was Smt. Puspa Biswas

and the contention of the appllcant hereln is that_ she is the
dlfferent petitioner and on going through the records we also see that
there are rival clalmants and this is also stayed by the Hon’ble ngh
Court and the direction was that not to make payment till the disposal

po of the matter. “

2. o In the circumstances, we are of the view that this matter
cannct be proceeded any further. Interested parties are directed to

obtain the stay vacated if they ‘so de51re and also we will adjd. the

patter till the disposal of the Writ petition.

et the matter be listed for hearing on 1.12.2004.
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